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FF. WH-W-3-93-2017-1-T- (43). —AEAMANT ATT Si Tar He sfaPTaAs, 2017 (HHI 19 WL 2077) al UT 128 

gro ged wierd ar wait wea Sy ea aR, Vitae at ferme ox, ge fart eT sft we. TH U3-93-2017-1-W4 

(162), feaie 29 fren, 2017, 4 Freafafias sik deter aedt ¢, aaiq:— 

sa afte 4, wd vege F303 2022" sicnl, stant ak wel & BI WH ‘28 Geng 2022"" ath, Stax 

alk weg ta wae. 

2. ae afer fesia 5 Gene, 2022 8 yaa At sari. 

Wee UIT & AA A IM sea, 
3mm. Ut. sitarera, sree, 

sige, feats 20 Feng 2022 

3. WH-1-3-93-2017-1-4ia. — et & Aaa h sepwe 348 HF avs (3) & AGU 4, a a cal afte 

wuts WH T 3-93-2017-1-ara-(43), feats 20 Weg, 2022 1 sitsit atyere TTT oe Wear & Wagers vere fear 

ara &. 
Heage Wee A A aM STMT, 

ain. Ut siareta, svarra. 
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Bhopal, the 20" July 2022 

No. F-A-3-93-2017-1-V (43).—In exercise of the powers conferred by Section 128 of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of the Council, hereby, 

makes the following further amendments in this department’s notification No. F A 3-93-2017-1-V-(162), dated the 

29th December, 2017, namely:— 

In the said notification, in the sixth proviso, for the figures, letters and words “30th day of June, 2022”, the 

figures, letters and words “28th day of July, 2022” shall be substituted. 

2. This notification shal] be deemed to have come into force with effect from the Sth day of July, 2022. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Peper, Wea Wo aa Cea ATT, Ween go Waela HATS yee, Hoa A Aika den vaTfed—2022.


